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I commend n y motion to the House and
1 hope the Members will unanimously

pass this Bil.
THE DL PUTY CHAIRMAN
The question is :
“That twe Bill, as amended, be
passed.”’
The motion was adopted,
The Bill, as amended, was passed.

THE CENTAL RESERVE POLICE
FORCE (AMENDMENT) BILL, 1968

THE DEI'UTY MINISTER IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. S. (AMASWAMY) : | begto
move :

“That the Bl further to amend the
Central Reseive Police Force Act,
1949, be tiken into consideration.”’

[THE VICE-“HAIRMAN (SHRI AKBAR
ALt KuanN) in the Chair]

The Ceniral Reserve Police Force is
a Force maint: ined by the Central Govern-
ment for the purpose of providing aid
to the Civil power, whenever and where-
ever it is necessary in the country. It falls
within the catgory of ‘any other armed
forces of the Union’ m Entry 2 of the
Union List ir the 7th Schedule of the
Constitution f India. The provisions
of this Cential Reserve Police Force
Act, 1949, wc-e generally modelled on
the Crown Reoresentative’s Police Force
Law, 1939. Duc to the changed cir-
cumstances wo had to reorganise 1t for
proper regulalion and control of the
Force. This Iorce at the time of the
passing of th: Central Reserve Police
Force, 1949 corisisted of only one battalion
under the chuge of a Commandant
but aficrwards the internal securily pro-
blem increase | and this Force had to
ibe strengthen d. Moreover due to the
disturbances i1 the vulnerable sections in
the border are: s and also after the Chinese
aggression, tliz strengthening of this
Force became necessary. After the Chinese
aggression, ¢ States were asked to
raise the batt: lion on our behalf at the
cost of the Ccitral Government and that
was catled the India Reserve Battalion.
Now the number of the battalions has
gone up. In 1949 it was 17 and now
the Central R-serve Potlice Force, after
the embuodiment of the India Reserve
battalions has ncreased to 52 battalions.
The Tndia Re-erve battalion was func-
tioning separat:ly and in order to secure
some economy and also to ensure effi-
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ciency over the command and contro]
of this organisation, it was merged with
the Central Reserve Police Force. The
status of the 1. G. who former]y headed
the Central Reserve Force was changed
to D. G. and the D. G. is assisted now
by two 1.Gs and a number of D.I.Gs
and Deputy Directers at the Headquar-
ters. Last year when a comprehensjve
scheme of reorganisation was introduced,
group centres were established like the
batta'jon centres.  The housekeeping
functions of all the attached battalions
are centralisca i them and cach such
centre is headed by an officer of the rank
of Commandant. So there is a complete
recorganisation of this Force and also
certain changes werc necessary due to
the reorganisation.  For this purpose
we have come forward with this Bil)
embodying all these provisions.

1 will briefly explain the provisions
of the Bill. Clause 2 of the Billempowers
the Central Government to constityte of
the force knuwn as battalions and
grcup centres. As 1 said, the I'G’s
place 1s taken by the D.G. and a number
of posts of other officers like the 1.G.,
D.1.G., Commanaants and other officers
have been created and this is done by
clausc 3. Clause 8 deals with certain
punishments and the other provisions
are only consequential m natuie and are
minor. 1 hope the House will agree with
this Bill.

The question was proposed.

SHRI PITAMBER DAS (Uttar Pra-
desh) : Mr. Vice-Chairmar, undoubtedly
the Central Reserve Police has been
expanding durirg all these years and
as time passes it appears that it will be
requited to play a more important and
difficult role in the history of this ccuntry.
The officers’ cadre of the C.R.P. can safcly
be dividea forthe purpose of understand-
g ils constitution, into 3 categorics.
The first one is those who are recruited
directly to the C.R.P. The second
is of those ofticers who are sent on de-
putation to this Force. The third onc
is of those who arc enrolled under the
scheme of rehabilitation of retired army
and police officers. [ would like to be
correctea if 1 am wrong anywhere be-
cause my information about the Fcrce
1s naturally limited. I cannot be so well
informea as the Deputy Minister. In
these three categorics. there is a ratable
distribution at different levels. Fcrins-
tance, at the Commandant level, 25 per
cent. arce taken from permanent C.R.P.
officers, 25 per cent. are promoted {rom
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[Shr1 Pitamber Das]
Assistant Commandants and 50 per cent

are directly recruited from those who are
on ueputation or who are under the
rehabilttation sheme I am not going
into the detatls about the other levels,
namely, the Assistant Commandant level
and the D SP level There are different
percentages for the officers at these levels
At the DI G ana 1 G levels there 1s
hardly any system—no proportion and
no basis whatsoever I have had occasion
to talk to some of the young officers of
the CRP, and to me 1t appears that
they feel dissatisfied and discontented
in some respects, and that dissatisfaction
or discontentment can be castly removed
What I mean to suggest 1> that we al-
together stop the re-employment of retired
officers to the CR P, and, as far as
possible Jiscourage the scheme of deputa-
ton tothe C R P I think, by now durmng
these twenty years of the CRP Iife
we must have been able Lo produce a
good number of officers who are quite
capable of handling this Force and Depu-
tations dre therefore no mote are needed
1 also think that by that we could not
only have removed the discontent of the
young officers but could also have saved
about six lakhs of rupces per year that
we have been spending in the shape of
deputation allowances

Then, Sir, 1 would suggest that the
service conditions of the officers serving
mthe CRP should be equivalent to
those of their counterparts in the regular
Police or other such Departments Rea-
lisig the necessity of this Force and the
important part (t 1s likely to play m the
very difficult situationsthe country may
be required to face as and when different
parties rule in more and more States,
I think 1t 1> necessary to remove the
discontent and dissatisfaction of the young
officers who aie the future hopes ol the
CR P 1 would request the hon Deputy
Muniuster to take note of these things and
act upto them as and whent 1s convenient

Thank you

SHRI1 SUHRID MULLICK CHOU-
DHARY (West Bengal) Mr Vice-Chair-
man [ rise to oppose the Bill The Bill
1s unnewessary and provocative  ‘Police’
1s a4 State matter why the Centre should
come m conflict?

Police in a democracy has a role
different from that under an imperialist
ruler In the last twenty-two years of
Congress rule since independence, the
police of our country was not taught
that lesson Hence that old tradition of
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police Raj was also the feature of Congress
Raj

We in West Bengal, under the United
Front Government, have decided un-
animously that Police must not be used
as an instrument of any oppression, that
they shall not be used to resist any demo-
cratic movement in the State So long,
Police was at the command of vesied
interests and they actea agamst the
mterests  of labourers peasants
and all toiling masses, and the
common men, who constitute 99 per
cent of the population and hence are
the real masters of this country, were
under constant fear of oppression by
the police

We have not yet achieved much m our
determmed effort to do good to the people
of our State, but one thing we have done,
honest people are no more afraid of Police
let the Centre take that lesson from the
West Bengal United Front Government

We are very sore about the happenings
at the Cossipore Gun and Shell Factory,
and m Durgapur since the United Front
Government came to power In both
the places the Central Policc Force, on
false or flimsy grounds, used firearms and
took out the lives of mnocent people
There was serious resentment among
the public There was also a day's Bangla
Bandh 1n protest agamst the firing at the
Cossipore Gun and Shell Factory

West Bengal Government made a
request to the Centre to withdraw all
their Police Force from the State as they
had no roleto play b matters of law and
order n the State

West Bengal rightly felt that 1t was
Centre’s direct  nterference with the
functions of a State Government
Now itistime whenall the 44 Battalions
of the Central Rserve Police Force she uld
be disbanded, o1 ordered to vacate, instead
of whuewashing the system here and
there and 1ncreasing the same to 52
Battalions

I may pertinently ask the Home Mmster
for anaccount of the good deeds, 1f apy
done by the Central Reserve Police {orce
smnce 1949 when 1t was constituted
after the law had been passed The
huge expenditure but can’t do any good
Communal riots, they do not stop Rail-
way sabotages are always on the increase
if accidents are really sabotages Corrup-
tion, they do not touch to detect Then
why so huge expenses on their account
Let us spend that meney cnscpe y efy!
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purpose. Let u; bid good-bye to the sy-
stem af interference with the State Ad-
ministration by a duplication of Police,
and that to. against the will of the
people of a Stite. The whole thing is
provocative and a sheer nonsense,

Considering the matter objectively

from al] possi'/le angles 1 oppose the Bill
with all the em »hasis at my command.
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THE VICE-CHAIRMAN (SHRI1 AK -
BAR ALT KHAN) : The House stands

| adjhurned till 11 A.M. tfomorrow.

The House adjourned at five
of the clock tjll eleven of the
clock on Friday, the 25th
July, 1969,



